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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERA3 AD

0. A. 15:2/94. Dt.of DBCiSiDn : 20.12,94.

M. Venkanna .+ Applicant,
Vs

1. The Chief Postmaster General,
Hyder abad,

2. The Postmaster General,
Hyderabad Region,
Hy de rabad.

3. Supdt. of Post Offices,

Warangal Division, -
Warangal. .. Raspondsnts,

Counsel for the Applicant ¢t Mr., P, Rathaiah

Counsel for the Respondents : fir. N.R.Devaraj, Sr.CGSC.

CORAM:
THE HON'BLE SHRI ALY. HARIDASAN : MeEMBER (JuDL.)

THE HON'BLE SHRI A.B., GORTHI : MEMBER (ADMN.)




0.A. 1532/94. Dt. of Decisgion : 20.12.94,

ORDER

] As per Hon'ble Shri A.V.Haridasan, Member (Judl.) 1§

The applicant has prayed that the respondents
may pe directed to pestore his positien of the Postal
Assistant Por which he yas originally selected. The

facts may be Styiod in brief as follous:-

2. On the dsath of Shri Jaggaiah who worked as
PDSTMAN and who died in harnecs, the applicant who is

his son, was condidered for appointment on compassionate

mratinda. Tha armnlirant iaa enmiin A uith a 1eattor datad

27.4,1994 of the Superintendent of Post Gffices (R=3)

to report for training to the Principal, PTC Nyadre

for undergoing theoritical tﬁaining for a period of

2% months with efPect Prom 9.5.1994 and was also dirscted

to execute a security bond fPor Rs. 4038/~. This order yas
subsequehtly gpancslled by another letter of the respondent
dt. 3.5.94. Subseguently by order dated 3.5.94 the applicant

was approved for appointment as a Postman and he was appointad
as a Postman by order dated 3.8.94 with effect from 13.6.94

by the 4th respondsnt. The case of the applicant is that
since he has been selected for appointment as sttalgﬁssistant

the gancelling of that selection and his appointment only:

Aq a Praatman is arhitrarvy and 111anal and na kh at hasis

the applicant prays, that the respondents may be directed

to restore his position as a Postal Assistant.

3. Shri N.V. Raghava Reddy appeared on bshalf of

the respondsnts taking notice. & made available for ocur

perusal the entire file which lead to the applicant's
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Chief Post Master General, Hyderabad. :

Post Master General, Hyderabad Regich, Hydérabad. 7
Superintendent of Pest OPficas, Warangal Nivision,Warangal.
copy te Mr.P.Rathaiah, Advccata CAT,Hydseabad.

copy to Mr.N.R.Devrsj,5r.CGSC, CAT Hydarabad.
copy to Library,CAT,Hyderabad.
spare copy.
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appointment to the post of Postman. We notice that
the Chisef Postmaste}_Gene;al (Pirst respondent) has
conveyed the approval aof the Circle Sslection Committee

of the appointment of the applicant as a Postman to tha

»
-

Postmastar Eene}al (énchgspcpde;t) Por Purther action.

It apﬁears that the 2nd rsspondent: thought ;hat the

approﬁal was to appoint gs a Postal Assistapt and it

was on this basis that the Superintendent af Past Offices
issued the Annexure A-1 letter directing the applicant to
report for training. Immediately before the applicant

could report fPor training the mi stake hauiﬁg been noticed

the same was rectified by issuing a letter, It was therefore
that the applicant was offered appointment as a Postman

Por which his case was cleared by ths Circle Selegtion

Committee.

4, It is borne out clearly prom the records that
the applicant has been approved for appointment by the
circle selection committee only as a Postman and what
has been done in this cases &s only rectificstion of aw/
error commited by the Postmaster General. The applicant

who was neither selected nor appointed as a Postal Assistant

has no right to the relisf of a direction to the respondsn ts
to restore his position as a Postal Assistant. e un -

therefore does not disclose a prima-facie a case, and hence
the same is rejepted under section19(3) of the Admn. Tribunals

Act, lesaving the parties to bear their own costs,
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(A.B. GDA}HI) (A.¥.  HARIDASAN) 'Y
MEMBER( ADMN. ) MEMBER (3JuoL.) ]

Dated : The 20th December 1394.
(Dictated in Open Court) :;%yqﬂq"
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